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ORIGINAL APPLICATION No. 621/92

/

Isher Singh ] Applicant

versps

1
A

Unionof India through Geneqél

Manager, North Eastern Railway

Gorakhpur and others. / Respondents
i’
J

HON. MR. S.N. PRASAD,JUDICIAL MEMBER.

]
i

Briefly state@—~thé facts of this case ,

|

interalia are that the japplicant was promoted as
Assistant Engineer, Elgétrical, N.E. Railway vide
order dated 21.2.80 a%d he joined as such on
22.2.80. He continued tﬁ work as Assistant Engineer
Electrical Grade B up%@ 3.9.83 and on 3.9.83, was
promoted as Divisiona? Electrical Engineer(Colony)
N.E. Raliway, Gorakhp&r; and this promotion order

|

mentioned that aparﬁ from thepay of Assistant
i f
Engineer Electrical h?would be given the special pay

of & 150/- per monthf The applicant was transferred

from Gorakhpur to Iéatnagar ,Bareilly in temporary

capacity under order dated 23.11.83 where he joined

on 24.,11.83; and t%e applicant was entitled tothe
pay of Senior scalé of Grade A from 24.1.83 which
i

was denied to hiﬁon the plea of adhoc posting,

although the applicant. was holding the same post

N o~ |

which p#¥¥#X was 'held by the regular appointees
- — 1 i’ L

working inSeniorybrade; andthere wg) no reason for

| i

denying equal payfand allowances to the applicant.It
has further bee& stated that by the order No. Ka
256/50 E.L.C. ’dated 22.8.86 (Annexure 1) the
applicant was gfven the senior scale of & 1100-1600
w.e.f. 7.7.86 ﬁh the pre.revised scale andin terms

J
of this order the pay of the applicant was fixed at

the rate of &s 3500/— per month from 7.7.86. It has




with the addition

further been stated that

of increments the aplicant's pay wasfraised to &

~ omd ™ [
3750/~ per month wz#¥¥e his pay shouqd have been
NN !

A—

| .
further raised to ks 38®5/- per month f#om 1.7.89 on
account of annual increment.but it was %ot done; and
vide order dated 30.6.89(Annexure 2) thk applicant%s

il

pay was deducted on the ground of exce@s payment and

é was wrongly

a sum of B 250/- per month from 7.7.8
r

!
recovered from the applicantand thusg a sum of =B
{ )

9,000/- was deducted.The applicantﬁ preferred a

L A ' AN ~ p— J
order |dated 8.1.90

representation

i

praying that his pay should have #en fixed in.

the Senior grade with effect from Se%tember, 1983;

[ ~

and he also sent various reminders.. buf noth%g;mater

-ialised, and as such the applicant %as approached
!

the Tribunal praying that the ordersﬂdated 22.8.86

d

and 30.6.89/-8-89 (Annexurs 1 and 2)gbe quashed and
v

his pay be directed to be fixed inthe Senior scale
G o Yoo

of Grade fa from 3.9.83 and in the alternative from
!

-—

1.12.84 and for direction &o“refund?of amount of &s
9,000/- with interes::/ﬁ' E“ MW‘# T
2. The respondents have filed coLnter affidavit
the {claim of the

I
i
|

wherein they have resisted

applicant, and it has been conténded that the

applicnt is not entitled to the reliéf soudht for.
i ! .
3. Rejoinder Affidavit hasbeeﬁ filed Dbythe

. u
applicant wherein he has almost reiterated almost

those view. points as set out in the Original
I

Application. ;
f
for the

I
4. I have heard the learned# counsel
} |

applicant and have thoroughly ane through the

records of the case.
i



5.

/
drawing my attention to the

1
f
applicationand the papers ananed
(

pointed out that the representatloh of the applicant

‘!
(Annexure 12) is still
!
General Manager(P),N.E. Rallway,l Gorakhpur
AR AVPNRNY Y ) e #?Uﬁ*fawwiﬂoﬂ~¢£—~
stz%%;iygag;andec1ded and a sultable direction to
the respondents to dec1de the abo%e representation

|

at a early may go a 1long way Fn substantially
/\

redressing the grlevancegof the appllcant.

6. The learned counsel for the aggi%e&ﬁt has not

controvdrted about the above ﬁéﬁt&é& fact and from

the perusal oﬁxAnnexure 12 to the xﬁkﬁz application

A f |
dated 8.1.948 has still notbeen decided

[l
{ b
7. Thus, having considered all the view points,

and all aspects of the matter I findﬂthatthe ends of
justice would be served if the respgndents 1l and 2
~ |
are directed to decided& the above rebresentatlon of
= delid 8. g0 (femsxens |2~
the applicant by reasoned and speaklng order ,keeping
~
\
in view REE§§§g=a$aveew the

extant rules and
~ 2&10 ~ |

regulatlons, and the matter contalnedqln Annexure 11

-~
and,t redress the grievanceof the

applicant
!
accordingly with a period of two mo%ths from the

date of receipt of

copy of this gudgment- and
|
f&order accordingly.It is made clear th

at in case the
( |
above representation (Annexure 12)

Aand <opy- of
Annexure

-11 are not readily available with the
)
respondents 1 and 2, then inthat case the applicant

1 i

shall furnish a copy thereof within lO\days of the
b

receipt of the copyof this judgment thenable the

respondents 1

and 2 to decide H the above

The learned counsel forthé applicant while

icontents of the

thereto has

lying pending with the

and s



N Vs

representation as directed above with |the specified

period of time.

8.

as above.

LUCKNOW: Dated:

Shakeel/

r

No order as to costs.

2.11.93
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The application ofthe applicant ﬂs disposed of
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g DICIA% MEMBER.
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